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GJWA HAT I BENCH: 

I. Grigin]Jpplication  

20 iv1is Pptition No. / 

Contempt rotition 

Roview \pp1ication No. 

of India & Crs 

Advocate for thopp1icathts..... 

• 9. • 
	 CkA- 

Advocate for theRespondant(S ........... 

- 

Ntos of the Registry 	Date 	Order of the Tribunal 

On the prayer of Mr.A.Ahmed learned 

consel appearing for the Applicant, call this 

matter on 01.02.2008. 
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M'nber (A) 

/ 

application is fl tQU 

is fikjC. F. f.r Rs 
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8.01.2008 
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(M.R.Mohanty) 
Vice-Chairman 

: . \ 

O6.O2.2OO8 

31\ , I ~'O_  
Having 4eard W. Adil Ahmed, learned 

Counsel appeaiihg for the Applicants the O.A. 
stands dismisse4being withdrawn; for the 
reasons stated inseparate sheets; along with 
O.A.07/2008. 

With d4osal of O.A.06/O8, M.P.08/08 
and M.P.21/O8 4so stands disposed of 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH GUWAHATI 

O.A. No.06 of 2008 
M.P.No.08 of 2008 
M.P.No. 21 of 2008 

With 
• 	 O.A.No.07 of 2008 

M,P.No.09 of 2008 
M.P.No. 22 of 2008 

Date of order: the 6th  February, 2008 

Shri Pijush Kanti Deb & others 	 Applicants 

By Advocate: Mr. Adil Ahmed 

Versus 
The Union of India & others .. 	 Respondents 
By Advocates Mr. G.Baishya,Senior C.G.S.0 

Mr.M.U.Ahmed Addl.C.G.S.C. 
CORAM: The Hon'ble Shri Manoranjan Mohanty, Vice-Chairman 

The Hon'ble Shri Khushiram, Member [A] 

Whether reporters of local newspapers 
may be allowed to see the judgment or not? 	)esiNo. 

Whether to be referred to the Reporters 
or not? 

Whether to be forwarded for including in 
the Digest being compiled at Jodhpur Bench 
and other Benches? 	 'eiNo 

Whether their Lordships wish to see the 
fair copy of the judgment? 	 Yes/No 

Ykiman 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. No.06 of 2008 
M.P. No. 08 of 2008 
M.P.No.21 of 2008 

Date of Order: This the 6"  February, 2008 

CORAM: The Hon'ble Shri Manoranjan Mohanty, Vice-Chainnan 
The Hon'ble Shri Khushiram, Member[A] 

1.. Shri Pijush Kanti Deb 
P.N. 695814 
Son of Late Digendra Ch.Das 
Office Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot 	[in short ABOD], 

C/o 99 APO. 

Shri Umesh Cli. Das 
P.No. 6897203, 
Son of Late Alok Ch.Das 

V Assistant 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Ajit Kr. Deb 
P.No. 6960411 
S/o Late Radhika Deb 
Assistant, 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 

C/o99APO. 

Shri Arabinda Choudhury 
P.No. 6957645, 
S/o Late Anil Ch Choudhury 
Assistant 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short 

I 
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C/o 99 APO. 

Shri Dharma Kanta Das 
P.No.6958165, 
S/o Ram Nath Das 
Office Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance, 
Depot[in short ABODJ, 

C/o 99 APO. 

Md. Abdul Hussain 
P.No. 6958134 

S/o Late Hasim Au 
Assistant, Office of the Commandant' 

222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Giridhar Hazarika 
P.No. 6958703 
S/o Late Budhi Ram Hazanka 
Assistant, Office of the ,Commandant 

222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Satya Deo Prasad 
P.No. 6959420, 

• S/o Ramaspray Prasad 
• Assistant, 
Office of the Commandant 
Advanced Based Ordinance 

Depot [in short ABOD] 
C/o 99 APO. 

Shri Manohar Bharali 
P.No. 6960541, 
S/o Late Gopal Ch. Bharali 
Assistant, 
Office of the CoInmandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 
-Shri Ashwini Sharma 
P.N. 6960543, 
S/o Late Radha Kanta Sharma 
Upper Division Clerk 
Office of the Commandant  
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• 	 222 Advanced Based Ordinance 
Depot [in short ABODI, 
C/o99APO. 
Shri Jiban Ch. Bharali 
P.No.6960546 
S/o Late Mohan Ch. Bbarali 
Assistant 
Office of the Commandant 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Benudhar Brahma 
• 	P.No. 6960548, 

S/b Late Nbaran Ch. Brahma 
Assistant, 
Office of the Commandant, 

• 222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o99 APO. 

.Shri Chittaranjan Ghosh, 
P.No. 6960948, 
S/6 Late Himansumoy Ghosh 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO 

• 14. Shri Rabindra Nath Baruah 
P.No. 6960774 
§/o Late Satish Ch. Baruah 

• 

	

	Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Satya Kr. Basurnctary 
P.No. 6961230 
S/o Late Bipin Basuotary 

• Assistant 
Office of the Commandant, 

.222 Advanced Based Ordinance 
• 	Depot [in short ABOD] 

• 	• 	 /o 99 APO. 

ShriGaiigadhar i 2  

Ix 
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P.No. 6961231 
S/o Late Robidhar Mudoi 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
do 99 APO. 

17. Shri L.C. Liana 
P.No. 6964389 
S/o Pabuanga 
Assistant 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o99APO. 

18.. ShriGiridharDas 
P.No. 696272 
S/o Cbakra Dhar Das 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
Cbo 99 APO. 

Shii Bhagawan Ch. Sharma 
P.No.6961 994 
S/o Late Lakshwar Sharma 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Anupam Kumar Changkakoti 
P.No. 6962728 
S/o ]shan Ch. Chankakoti 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance] 
Depot [in short ABOD] 
C/o 99 APO. 

Smt. Padma Kalita 
P.No. 6963525 
D/o Late Karunà Kalita 
Upper Division clerk 
Office of the Commandant 
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222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 
Smt. Runu Dev 
P.No.6963869 
	 io 

D/o Late Lakshwar Sharma 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Smt. Robijan Nessa 
P.No. 6966248 
D/o Late Samsher Au 
Upper Division Clerk 
Office of the Commandant 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Nripen Ch. Das 
P.No. 6966250 
S/o Late Sachndra Mohan Das [S.M.Das] 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Pradip Kr. Bonik 
P.No. 6960540 
S/o Late B.L. Bonik 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

26., Smt. Usha Saloi 
P.No. 6961065 
Daughter of Gajen Ch.Saloi 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance, 
Depot [in short ABOD] 

TYTj 

1 

ZI 
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Shri Jagodish Cli. Sharma 
P.No.6963827 

• 	S/o.Thaneswar.Sharma 
Upper Division Clerk 

• 	Oflice of the Commandant; 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Ranjeet Kr. Mishra 
P.Nó. 6968645 
S/o Shri B.K. Mishra 
Lower Division Clerk 

• 	Office of the Commandant, 
• 222 Mvanced Based Ordinance 

Depot [in short ABOD] 
C/o 99 APO. 

Shri JatinCh.Das 
P.No. 695 .8702 
S/o Late Gaji Ram Das 
Assistant 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Applicants 
By Advocate Mr. Adil Ahnied 

versus 

The Union of India 
represented by the Secretary 
to the Government of India, 

• 	 Ministry of Defence, 101 
South Block, New Delhi-il- 011 

The Director General of 
Ordinance Service Master 
General of the Ordinance 
Branch Army Head Quarters, 
DHQ P.O. New Delhi-I 10011 

3 	The Controller of.Defence 
Accounts, Udayan Bihar, 
Guwahati-781 171 

4. 	The Area Accounts Officer 
Ministry of Defence 
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Biver Road, Shillong-1. 

5. The Commandant 222 ABOD, 
C/o 99 APO. 

Respondents 
By Advocates Mr.G. Baishya, Sehior C.G.S.C. 

Mr. M.U.Ahmed,Addl. C.G.S.C. 

With 
OA.No. 07 of 2008 
M.A.No.09 of 2008 
M.A.No.22 of 2008 

Shri Rajkumar Gaurasana 
Singha 
P.No. 6961995 
Son of Late Rajkumar 
Gaurmani Smga 
Store Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Bhupen Chandra Deka 
P.No. 6962493, 
Son of Late Nabian Ch.Deka 
Store Superintendent 
Office of the Commandant, 

	

• 	 222 Advanced Based Ordinance 

	

• 	 Depot [in short ABOD] 
C/o99 P0. 

Shri Swapan Kumar Mitra 
P.No. 6960306, 
Son of Late Anirita lal Mitra 
Store Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o99APO. 

Shri Pradip Bora 
P.No. 6962491, 
Son of Late Lakhi Ram Bora 
Senior Store Keeper 
Office of the Commandant, 
222 Advanced'Based Ordinance 
Depot [in short ABOD] 
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C/o 99 APO. 

Shri Arabinda Das 
P.No. 69615591  
Store Superintendent 
Office of the Commandant; 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o99APO. 

Shri And Ch.Das 
P.No. 6962336 
Son of Late Gati Ram Das 
Store Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
CIo 99 APO. 

Shri Umesh Chandra Kalita 
P.No. 6962275 
Son of Late Shri Chandra Kalita 
Store Superintendent 
Office of the Commandant, 
222 Mvanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Makhan Bargohain 
P.No. 6962492, 
Son of Budha Ram Bargohain 
Store Superintendent 

* 	 Office of the Commandant; 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Ranjit Kumar Das 
P.No. 6960285, 
Son of Late Dulal Ch.Das 
Senior Store Superintendent 
Office of the Commandant, 
222 Mvanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Baikuntha Nath Rabha 
P.No. 6964200Y, 
Son of Late Ulta Ram Rabha 
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Senior Superintendent 
Office of the Commandant; 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Nitu Mom Nath 
P.No. 6969003 
Son of Late Deva Nath 
Store Keeper 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shii Bhaben Ch.Das 
P.No. 6960847, 
Son of Puspa Ram Das 
Senior Superintendent 
Office of the Commandant, 
222 Advanced Based Ordiiiánce 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Akan Ch.Das 
P.No. 6963602, 
Late Chani Rani Das 
Store Superintendent 
Office of the Commandant; 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Md. Salimuddin Aluned 
P.No. 691411 
Son of Late Tahiruddin Ahmed 
Senior Storekeeper 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Lakshman 
P.No.6964549 
Son of Late Faku Ram 
Senior Store Keeper 
Office of the Commandant; 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
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C/o 99 APO. 

Shri Bhupen Ch. Mazumdar 
P.No. 6964549 
Son of Late S.C. Mazumdar 
Senior Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Md. Kayum Ak Laskar 
p.No.6967 189 

• Son of Namar Ali Laskar 
• Senior Store Keeper 

Office of the Commandant, 
222 Advanced Based Ordinance 

• Depot [in short ABOD] 
C/o 99 APO. 

Smt. Anjana Kakoti Neog 
P.No.6962335 
Wife of Shri R.K. Neog 
Senior Superintendent 
Office of the Commandant, 
222 Advanced Based Ordnance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Arun Bhuyan 
P.No.6962274 
Senior Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Binoy Bhushom Roy 
P.No. 6960536 
S/o Late Bindu Bhushom Roy 
Senior Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Applicants 
ByMvcoate Mr. Adil Ahmed 

Versus 



'a 

The Union of India 
represented by the Secretaiy 
to the Government of India, 
Ministry of Defence, 101 
South Block, New Delhi-i 10011 

The Director General of 
Ordinance Service Master.  
General of the Ordinance 
Branch Army Head Quarters, 
DHQ P.O. New Delhi-i 10011. 

The Controller of Defence 
Accounts, Udayan Bihar, 
Guwahati-78171. 

The Area Accounts Oflicer 
Ministry of Defence 
Biver Road, Shillong-i 

The Commandant 222 ABOD, 
C/o 99 APO. 

Respondents 
By Advocates Mr. G. Baishya, Senior C.G.SC 

Mr. M.U.Ahmed, Addl. C.G.S.C. 

ORDER FORALI 
06.02.2008 

MANORANJAN MOHANTYI VICE-CHAIRMAN:- 

Heard Mr. Adil Ahmed, learned Counsel appearing for the 

Applicants in both the cases. 

2. 	All the 49 rnpplicants of these two cases are from N.E. RegiOn. 

They came to be posted, for the first time, in N.E. Region [of course, 

with all-India Transfer Liability] on different dates. Although some 

of them were promoted to next higher posts [on different 
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of them are continuing to be posted in N.E. Region. At no point of 

time any of the Applicants have gone out of N.E.Region nor have 

they been posted back, on transfer/promotion, in N.E. Region from 

outside. Yet, by filing the present Original Applications [under 

Section 19 of the Administrative Tribunals Act, 19851 they have 

prayed for a direction [to the Respondents] to grant them Special 

Duty Allowance in terms of Annexure-B/Office Memorandum Dated 

14.12.1983, AnnexureC/Offlce Memorandum Dated 22.07.1998, 

Office Memorandum Dated 29.05.2002 [a copy of which has not 

been, placed on record], Annexure-D/Letter Dated 04.06.2003 and 

Annexure-E/Letter Dated 14.08.2007 of the Govt. of India. By filing 

M.P.No. 08 of 2008 in O.A. No.06 of 2008 and M.P.No.09 of2008 in 

O.A.No.07 of 2008, the Applicants have sought permission to 

prosecute the cases jointly. 

3. 	Law is well settled by now that such of the Govt. [of India] 

Servants, who have been posted in 'N.E. Region [from outside the 

N.E.Region, on transfer/promotion on with all-India Transfer 

Liability, are only to get "Special Duty Allowances", and it is not 

available for such of the Govt. servants; who are continuing to be in 

N.E.Region, upon their first appointment/posting in N.E.Region. [Refi 

Judgment dated.. 20.09.1994 of the Hon'ble Supreme Court of India 

rendered in the case of Union of India & others vs. S. Vijayakumar 

& others reported in [1994] 28 ATC 598]. 

4.. 	Since all the Applicants are from N.E. Region and since, upon 

their first/initial posting in N.E. Region, they are continuing 
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posted in N.E. Region; they are not entitled to Special Duty 

Allowances. Thus, their claim has got no prima facie case even and 

the same is devoid of any merit. 

Having faced with the above views of this Tribunal, the 

Advocate for the Applicants took adjournment on last 

18.01.2008 and, on 05.022008, the Applicants have filed M.P.No. 21. 

of 2008 [in O.A. No.06 of 2008] and M.P.No.22 of 2008 [in 

OANo.07 of 2008] seeking permission to withdraw both the cases 

wherein it has been stated that "they want to pursue redressal of  

their grievances pertaining to grant of Special Duty Allowance with 

the Department and, for that reason, the petitioners now Want. to 

represent before the Authority for redressal of their grievances" and, 

by stating so, it has been prayed to permit them "to withdraw *hese 

cases with. liberty to file representations before the authorities." 

But in para-.9 of both their Original Applications, it has been 

stated that the Applicants "approached the Respondent Authority for 

payment of Special Duly allowance but the same has been denied to 

the Applicants by the Respondents"; although the exact date, on 

which the claim has been denied, has not been stated,.. by the 

Applicants, in their Original Applications. If that is so, then why 

should the Applicants be permitted to represent again ? Repeated 

representations cannot improve the position; as, in our consid 
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view [as discussed in para 4 above] of the matter, the very claim of 

the Applicants are devoid of any merit. 

As the Applicants have expressed their desire to withdraw these 

cases, the same are dismissed being withdrawn. No costs. With the 

disposal of the OAs, all the MPs also stand disposed of 

Send copies of this order to the Respondents. [along with 

copies of the Original Applications] in the address given in the OAs. 

Free copies of this order be sent each of the Applicants [in the 

address given in the Original Applications] and be also supplied to 

Mr. Adil Ahmed [Advocate appearing for the applicants] and to Mr. 

G. Baishya, learned Senior Standing Counsel for Govt. of India and 	10, 

Mr. M.UAhmed, learned Add!. Standing Counsel for Govt. of India 

to whom the copies of the OAs. & MPs. have already been supplied. 

[KHUSHIRAM] 
MEMBER[A] 

cm 
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IN THE CENTRAL ADMINISTRATIVE RIBU!j,,a tj eercn 

GUWAHATI BENCH, GUWAHAT . 

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 
TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	 OF 2008. 

Sri Pijush Kanti DebS 
...Applicantr.  

- Versus - 

The Union of India & Others 
...Respondents 

INDEX 

Si. Annexure Particulars Page 

No. o.  N 

1 .,, Application 1-23 

2 ... Verification 24 

3 A Copies of the appointment orders of 25-u 
some of the Applicants.  

4 B Copy 	of 	the 	extract 	of 	Office 
Memorandum dated 14-12-183.  

5 C Copy 	of 	the 	Office 	Memorandum 
No.F.No.11 	(2)/97-E-II 	(B) 	dated 	22- 
07-1998. 

5 D copy 	of 	letter 	No. 
90237/7521/EIC/ (Legal-C) 	dated 
04.01.2003 	where 	reference 	of 	the 
O.M. 	No. 	11(5)/97/E-II 	(B) 	dated 
29.05.2002.  

6 E Copy 	of 	letter 	No. 	Pay/34/Confdl/OA 5 
No.19/05 dated 14.08.2007. 

Date: 	 Filed By: 

Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRITJNAL, 

GUWAHATI BENCH, GUWAHA 

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 
TRIBUNAL ACT 1985) 

	

ORIGINAL APPLICATION NO. 	OF 2008. 

BETWEEN 

Shri Pijush 1(anti Deb & Others 
..Applicants 

-Versus - 

The Union of India & Others 
...Respondents 

LIST OF DATES AND SYNOPSIS: 

Para 4.3, 
Pages-6-11 	All the 20 Applicants were initially 

recruited/appointed as Lower Division 
Clerks (LIX in short) outside the NE 
Region by the Officer In-Charge (in 
short OIC) Army Ordinance Corps (in 
short AOC), Secunderabad on different 
dates and were subsequently posted to 
the Office of the Commandant 222 
Advanced Based Ordinance Depot (in 
short ABOD) in NE Region on different 
dates as detailed in para 4.3 of this 
Original Application. They were also 
promoted nuniber of times on various 
dates. 

Para 4.4 
Pages:11-12 	Govt. of India, Ministry of Finance 

vide O.M. No.20014/3/83-IV dt. 
14.12.1983 granted certain benefits 
including Special Duty Allowance to 
Central Govt. Civilian employees 
working in NE region. 

(Annexure-B, Pg- 	) 

Para 4.5 
pages-12-13 	The benefits including SDA granted 

vide O.M. 	dated 14.12.1983 was 
continued vide Govt. of India, 
Ministry of Finance, Deptt of 
Expenditure O.M. No.11(2)/97-E-II (B) 
dated 22-07-1998 as recommended by 
the 5 Central Pay commission. 

(Annexure-C, Page- 	) 

kz 
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para 46 
page-i 3 Govt. of India, Ministry of Finance, 

Deptt of Expenditure issued O.M. 
No.11(5)/97/E-II (B) dated 29.05.2002 
wherein it is stated, "No ricion 
is made to the effect that the 
resident of NE region shall not be 
entitled to SDA when they fulfill the 
criteria of All India Transfer 
Liability and are transferred/posted 
in NE region from outside the 
region." 

(Annexure-D, page- 	) 

Para 4.8 
Page-14 The office of the Respondent No.3 

vide its letter dated 14.08.2007 
asked the Respondent No.4 to pay 
Special Duty Allowance to the 
similarly situated non-industrial 
personnels of 222 ABOD who have 
fulfilled the criteria laid down in 
Ministry of Finance O.N. dated 
29. 05. 2002. 

(Annexure-E, Pg- 
Para 4.7 & 4.9 
Pages 13-15 The Applicants are saddled with all 

India transfer liability and their 
promotions were made on the basis of 
all India common seniority. They were 
initially recruited outside the NE 
region and thereafter they were 
posted to NE Region. In terms of the 
Govt. O.N. s/circulars/letters, more 
particularly the O.M. No.11(5)/97/E-
11(B) dated 29.05.2002 all the 
Applicants are eligible for payment 
of Special Duty Allowance for which 
the Applicants approached the 
Respondents but the Applicants have 
not yet been paid the Special Duty 
Allowance. 

Hence this Original Application 
seeking justice In the matter. 

Filed by IATIO 

Advocate 

d- 	
-4° 
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IN THE CENTRAL ADMINISTRA 
GUWAHATI BENCH, GTJ 

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 
TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	OF 2008. 

BETWEEN 

Shri Pijush Kanti Deb 
P.No. 695814 
Son of Late Digendra Ch. Das 
Office superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot(in short ABOD) 
C/a 99 APO. 

Shri Umesh Ch. Das 
P No. 6897203, 
Son of Late Aloic Ch. Das 
Assistant 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
do 99 APO. 

Shri AjitKr. Deb 
P.No. 6960411, 
S/o Late Radhika Deb 
Assistant 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
do 99 APO. 

Shri Arabinda Choudhury 
P.No. 6957645, 
Sf0 Late Anil Ch Choudhury 
Assistant 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
do 99 APO. 

Shri Dharma Kanta Das 
P.No. 6958165, 
S/o Rain Nath Das 
Office superintendent 

7w 1 
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Office of the commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
do 99 APO. 

6 	Nd. Abdul Hussairl 
P.No.6958134 
Sf0 Late Hasint Au 
Assistant 
Of fice of the Commandant, 
222 AdvanCed Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO. 

7. Shri Giridhar Hazarika 
P.No 6958703 

j44 	T1 
bu11 	

S/o Late Budhi Ram Hazarika 
ctliti al 	 Assistant 

Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 

irr do 99 APO. 

8. Shri Satya Deo Prasad 
P.No. 6959420, 
Sf0 RamaspraY Prasad 
Assistant 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
do 99 APO. 

9 	Shri l4anohar Bharali 
P.No. 6960541, 
S/o Late Gopal Ch. Sharali 
Assistant 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO. 

Shri Ashwini Sharma 
P.No. 6960543, 
5/0 Late Radha Kanta Sharma 
Upper Division clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
do 99 APO. 

Shri Jiban Ch. Bharali 
P.No. 6960546 
3/a Late Nohan Ch. Bharali 
Assistant 

H 
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Office of the Conunandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO. 

Shri Benudhár Bharxaa 
D 	€ZO€Zflr.A . w. '' V ' 

S/n Late Nibaran Ch. Bhma T3zL& 
Assistant 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
do 99 APO. 

Shri Chittaranjan Ghosh 

5/0 Late Himansuinoy Ghosh 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance • 
Depot (in short ABOD) 
do 99 

\ 1Shri Rabindra Nath Baruah 4. 
P.No. 6960774  
Sf0 Late Satish.Ch. Baruah 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO. 

Shri Saty Kr. Basumotary 
P.No 6961230 
S/a Late Bipin Basuotary 
Assistant 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO. 

Shri Gangadhar Nudoi 
P.14o.6961231 
S/a Late Robidhar Mudol 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
do 99APO. 

Shri L.C.Liana 
PNo. 6964389 
S/o Pabuanga 
Assistant 
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Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO. 

v\ 

18. Shri Giridhar Das 
P.No. 696272 
S/o Chakra Dhar Das 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
do 99 APO. 

M

TIqTiMrI 

Shri Bhagawan Ch. Sharma 
P..No. 6961994 
S/o Late Lakshwar Sharma 
Upper Division Clerk 
Of fice of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
do 99 APO. 

0. Shri Anupam Kumar Changkakoti 
P.No..6962729 
S/o Ishan Ch. Chankakoti 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO. 

19. 

Smt. Padma Kalita 
P.No. 6963525 
Dbo Late Karuna Kalita 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
do 99 APO. 

Smt. Runu Devi 
P.No. 6963869 
Dfo Late Lakshwar Sharzna 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Eased Ordinance 
Depot (in short ABOD) 
do 99 APO. 

Srnti Robijan Nessa 
P.No. 6966248 
D/o Late Samsher Au 
Upper Division Clerk 

%4w 
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Office of the Commandant, 
222 AdvanCed Based Ordinance 
Depot (in short ABOD) 
c/o 99 APO. 

24. Shri Nripen Ch Das 
P.No.6966250 
5/0 Late Sachndra A Das  
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot(ifl short ABOD) 
C/o 99 APO 

LI 
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25. Shri Pradip Kr. Bonik 
P.No. 6960540 
S/o Late B. L. Bonik 
Upper PivisiOfl Clerk 
Off ice of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
do 99 APO. 

Smt. Usha Saloi 
P.140.696106 5  
Daughter of Gajen Ch. Saloi 
Upper Division clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
do 99 APO. 

Shri Jagodish Ch. Sharma 
P.No. 696327 
S/o ThanesWar Sharma 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO. 

Shri Ranjeet Kr. Nishra 
P.No. 6968645 
s/o Shri B.K.NIshra 
Lower Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO. 

Shri Jatin Ch. Das 
P,No. 6958102 
S/o Late Gaji Ram Das 

# 
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Assistant 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO. 

...Applicants 

-1N1D- 

of 	India 
the Secretary 

tent of India, 
Defence, 101 
New Delhi- 

•itt 

Ccuta1 	 ative T; ;bui.1 

1 -' 

1TE ;Ti3  

1. The 	Union 
represented by 
to the Govern 
Ministry of 
South Block, 
110011. 

2 	The Director General of 
Ordinance Service Master 
General of the Ordinance 
Branch Army Head Quarters, 
DHQ P.O. New Delhi-110011. 

The Controller of Defence 
Accounts, 	Udayan 	Bihar, 
Guwahati-781171. 

The Area Accounts Officer 
Ministry of Defence 
Biver Road, Shillong-? 

The Commandant 222 ABOD, 
C/o 99 APO. 

...Respondents 

1) DETAILS OF THE APPLICATION PARTICULARS OF THE ORDER 
AGAINST WHICH THE APPLICATION IS MADE: 

This application is not made against any particular 

order but praying for a direction from this Hon'ble 

Tribunal to the Respondents for payment of Special Duty 

Allowance to the Applicants as per Government of India 

office Memorandum No..20014/3/83-IV dated 14/12/1983, 

Office Memorandum No.F.NO.11 (2)/97-E-II(B) dated 22-07-

1998 and also as per letter No.pay/34/confd/OA.NO.19/05 

Datod:14-8-2007 issued by the office of the Respondent 

No.3 
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JURISDICTION OF THE TRIBUNAL: 

The Applicants declares that the subject matter of 

the instant application is within the jurisdiction of 

the Hon'ble Tribunal. 

LIMITATION: 

The Applicants further declares that the subject 

matter of the instant application is within the 

limitation prescribed under Section 21 of the 

Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1 That your humble Applicants are citizens of India 

and as such they are entitled to all rights and 

privileges guaranteed under the Constitution of 

India. They are Defence Civilian working under the 

Office of the Commandant, 222 Adv Base Ordinance 

Depot. 

4.2 That your Applicants beg to state that as the 

grievances and reliefs prayed in this application 

are common, therefore, they pray for grant of 

permission under Section 4(5) (a) of the Central 

Administrative Tribunal (Proce dure) rules, 1987 to 

move this application jointly. 

4.3 That your Applicants beg to state that the 

Applicant No.1 was initially recruited as Lower 

Division Clerk (LDC in short) by the Officer In-

Charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 02-08-1971 and he was promoted to the post of 

(1 
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UDC (Upper Division Clerk in short) on 09-04-1983. 

Subsequently he was promoted to the post of 

Assistant on 01-12-2002 and thereafter he was 

promoted to Office Superintendent on 01-04-2007. 

The Applicant No.2 was initially recruited as Lower 

Division Clerk (LDC in short) by the Officer In-

Charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 19-10-1972 and he was promoted to the post of 

UDC (Upper Division Clerk in short). He was further 

promoted to the post of Assistant on 01-04-2004. 

The Applicant No.3 was initially recruited as Lower 

Division Clerk (LDC in short) by the Officer In-

Charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 30-12-1997 and he was promoted to the post of 

UDC (Upper Division Clerk in short). He was further 

promoted to the post of Assistant on 01-08-2007. 

The Applicant No.4 was initially recruited as Lower 

Division clerk (LDC in short) by the Officer In-

Charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 31-12-1969 and he was promoted to the post of 

UDC (Upper Division Clerk in short) - He was further 

promoted to the post of Assistant on 01-05-2003. 

The Applicant No.5 was initially recruited as Lower 

Division Clerk (LDC in short) by the Officer In- 

Charge (in short OIC) Army Ordinance Corps f in 

av ~~& Z-0,4 
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- 	short AOC), Secunderabad and was subsequently 

- 	posted to the Office of the Commandant 222 Advanced 

• 	Based Ordinance Depot (in short ABOD) in NE Region 

on 20-09-1971 and he was promoted to the post of 

UDC (Upper Division Clerk in short) on 01-04-1983. 

Subsequently he was promoted to the post of 

Assistant on 01-12-2002. Thereafter he was promoted 

to the post of Office Superintendent on 01-04-2007. 

The Applicant No.6 was initially recruited as Lower 

Division Clerk (LDC in short) by the Officer In-

Charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 17-05-1972 and he was promoted to the post of 

UDC (Upper Division Clerk in short). Thereafter he 
was promoted to the post of Assistant on 01-01-

2005. He was further promoted to the post of Office 

Superintendent on 01.04.2007. 

The Applicant No.7 was initially, recruited as Lower 

Division Clerk (LDC in short) by the Officer In- 

Charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 
Based Ordinance Depot (in short ABOD) in NE Region 

on 29-11-1972 and he was promoted to the post of 
- 

UDC (Upper Division Clerk in short) on 01-02-1984 

and thereafter he was promoted to the post of 

Assistant on 01-02-2004. 

• 	The Applicant No.8 was initially recruited as Lower 

Division Clerk (LDC in short) by the Officer !n 

Charge (in short CIC) Army Ordinance Corps (in 
short AOC), Secunderabad and was subsequently 

• 	posted to the Office of the Commandant 222 Advanced 

0 
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Based Ordinance Depot (in short ABOD) in NRe 

on 10-09-1974 and he was promoted to the post of 

UDC (Upper Division Clerk in short). Thereafter he 

was promoted to the post of Assistant on 01-08-

2005. 

The Applicant No.9 was initially recruited as Lower 

Division Clerk (LDC in short) by the Officer In-

charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Baed Ordinance Depot (in short ABOD) in NE Region 

on 02-06-1978 and he was promoted to the post of 
- 	UDC (Upper Division Clerk in short). He was further 

promoted to the post of Assistant on 	12-2005. 

The Applicant No.10 was initially recruited as 

Lower Division Clerk (LDC in short) by the Officer 

In-Charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 31-05-1978 and he was promoted to the post of 

UDC (Upper Division Clerk in short) in the month of 

February, 1996. 

The Applicant No.11 was initially recruited as 

Lower Division Clerk (LtC in short) by the Officer 

In-Charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 04-04-1978 and he was promoted to the post of 

UDC (Upper Division Clerk in short). Thereafter he 

was promoted to the post of Assistant on 01-09-

2007. 
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The 	Applicant No 12 	was initi. 

Lower Division Clerk 	(LDC in short) by the Officer 

In-Charge 	(in short OIC) 	Army Ordinance Corps 	(in 

short 	ADC), Secunderabad and 	was 	subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot 	(in short ABOD) in NE Region 

on 20-05-1978 and he was promoted to the post of 

UDC 	(Upper Division Clerk in short). 	Thereafter he 

was promoted to the post of Assistant 	on 	01-08- 

2003. 

The Applicant No.13 was initially recruited as 

Lower Division Clerk (LDC in short) by the Officer 

In-Charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE RegiQn 

on 12-09-1978 and he was promoted to the post of 

UDC (Upper Division Clerk in short) in the month of 

February, 1996. 

The Applicant No.14 was initially recruited as  

Lower Division Clerk (LDC in short) by the Officer 

In-Charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 12-09-1978 and he was promoted to the post of 

UDC (Upper Division Clerk in short) in the month of 

February, 1996. 

The Applicant No.15 was initially recruited as 

Lower Division Clerk (LDC in short) by the Officer 

In-Charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and• was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

IV? 
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on 03-05-1979 and he was promoted to the post of 

UDC (Upper Division Clerk in short). Thereafter he 

was promoted to the post of Assistant on 01-09-

2003. 

The Applicant No.16 was initially recruited as 
Lower Division Clerk (LDC in short) by the Officer 

Tn-Charge (in short OIC) Army Ordinance Corps (in 

short AOC),. Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 01-05-1979 and he was promoted to the post of 

UDC (Upper Division Clerk in short) in the month of 

April 1996. 

The Applicant No.17 was initially recruited as 

Lower Division Clerk (LDC in short) by the Officer 

In-charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 03-03-1974 and he was promoted to the post of 

UDC (Upper Division Clerk in short). Thereafter he 

was promoted to the post of Assistant on 01-12-

2004. 

The Applicant No.18 was initially recruited as 

Lower Division Clerk (LDC in short) by the Officer 

In-Charge (in short CIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 16-02-1972 and he was promoted to the post of 

UDC (Upper Division Clerk in short) on 01-08-1997. 

The Applicant No.19 was initially recruited as 

Lower Division Clerk (LDC in short) by the Officer 

In-Charge (in short OIC) Army Ordinance Corps (in 

40  k4 
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short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 21-01-1980 and he was promoted to the post of 

UDC (Upper Division Clerk in short) on 01-02-1998. 

The Applicant No.20 was initially recruited as 

Lower Division Clerk (LDC in short) by the Officer 

In-Charge (in short OIC) Army .  Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 02-05-1981 and he was promoted to the post of 

UDC (Upper Division Clerk in short) on 01-01-2001. 

The Applicant No.21 was initially recruited as 

Lower Division Clerk (LDC in short) by the Officer 

In-Charge (in short QIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 24-08-1981 and he was promoted to the post of 

UDC (Upper Division Clerk in short) on 01-01-2002. 

The Applicant No.22 was initially recruited as 

Lower Division Clerk (LbC in short) by the Officer 

In-Charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 30-12-1981 and he was promoted to the post of 

UDC (Upper Division Clerk in short) on 01-08-2002. 

The Applicant No.23 was initially recruited as 

Lower Division Clerk (LDC in short) by the Officer 

In-Charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

i&v4k4A1 J3 



* 	
iI1e 	. 	' I 

14 

I 

Based Ordinance Depot (in short 	e io 

on 14-09-1984 and he was promoted to the post of 

UDC(Upper Division Clerk in short) on 01-01-2005. 

The Applicant No.24 was initially recruited as 

Lower Division Clerk (LDC in short.) by the Officer 

In-Charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 28-01-1985 and he was promoted to the post of 

UDC (Upper Division Clerk in short) on 01-12-2004. 

The Applicant No.25 was initially recruited as 

Lower Division Clerk (LDC in short) by the Officer 

In-Charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 03-06-1978 and he was promoted to the post of 

UDC (Upper Division Clerk in short) in the month of 

February 1996. 

The Applicant No.26 was initially recruited as 

Lower Division Clerk (LDC in short) by the Officer 

In-charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 22-02-1979 and he was promoted to the post of 

UDC (Upper Division Clerk in short) in the month of 

february, 1996. 

The Applicant No.27 was initially recruited as 

Lower Division Clerk (LDC in short) by the Officer 

In-Charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

k\ 
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Based Ordinance Depot (in short ABOD) ir  
on 10-09-1981 and he was promoted to the post of 

UDC (Upper Division Clerk in short) on -02-2002. 

The Applicant No.28 was initially recruited as 

Lower Division Clerk (LDC in short) by the Officer 
In-Charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 08-04-2002. 

The Applicant No.29 was initially recruited as 

Lower Division Clerk (LIX in short) by the Officer 

In-Charge (in short OIC) Army Ordinance Corps (in 

short AOC), Secunderabad and was subsequently 

posted to the Office of the Commandant 222 Advanced 

Based Ordinance Depot (in short ABOD) in NE Region 

on 21-09-1972 and he was promoted to the post of 

UDC (Upper Division Clerk in short). Thereafter he 

was promoted to the post of Assistant on 01-08-

2003. 

Copies of the appointment orders of 

some of the Applicants are annexed 
herewith and marked as Annexure - A 

Series. 

4.4 That your Applicants begs to state that the 

Government of India, Ministry of Finance, 

Department of Expenditure granted certain 

improvements and facilities to the Central 

Government Civilian Employees of the Central 

Government serving in the States and Union 

Territories of North Eastern Region vide Office 

Memorandum No.20014/3/83-IV dated 14-12-1983. In 
clause II of the said Office Memorandum Special 

(Duty) Allowance was granted to Central Government 

'I 
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Civilian Employees, who have All fM2.a rTrpsfe 
liability at the rate of Rs.2%Ybasic pay 

subject to ceiling of Rs.400/- (Rupees Four 

Hundred) per month on posting to any station in the 

North Eastern Region. The relevant portion of the 

Office Memorandum dated 14.12.1983 is quoted below: 

(iii) Special (Duty) Allowance: - 

"Central Government Civilian employee who 

have All India Transfer liability will be 

granted a Special (Duty) Allowance at the 

rate of Rs.25% of basic pay subject to a 

ceiling of Rs.400/- (Rupees Four Hundred) 

only per month on posting to any station 

in the North East Region. Such of these 

employees who are exempted from payment of 

Income Tax, will however not be eligible 

for the Special (Duty) Allowance, Special 

(Duty) Allowance will be in addition to 

any Special Pay and for allowances already 

being drawn subject to the condition that 

the total of such Special (Duty) Allowance 

plus Special Deputation (Duty) Allowance 

will not exceed Rs.400/- (Rupees Four 

Hundred) only per month. Special Allowance 

like Special Compensatory (Remote) 

Locality Allowance, Construction Allowance 

and Project Allowance and Project 

Allowance will be drawn separately." 

Copy of the extract of Office 

Memorandum dated 14-12-198 is 

annexed herewith and marked as 

Annexure-B. 

4.5 That the Applicants beg to state that the Govt. of 

India, Ministry of Finance, 	Department of 
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- 	Expenditure vide its Office Nemoandum No.tFN11 

(2)/97-E-II (B) dated 22-07-1998 continued.the said 

raciiitxes as per recommendation of the Fifth 

Central Pay Commission. 

Copy of the Office Memorandum 

No.F.No.11 (2)/97-E-II (B) dated 22-

07-1998 is enclosed herewith and 

marked as Annexure-C. 

4.6 That your Applicants beg to state that the Ministry 

of Defence, Govt. of India, with consultation of 

Ministry of Finance, Deptt. of Expenditure vide 

their Office Memorandum No.11(5)/971E-II(B) dated 

29.05.2002 has adopted following criteria for 

eligibility of Special Duty Allowance to the 

Central Govt. employees which is reproduced herein 

below for kind perusal of this Hon'ble Tribunal:- 

SSDA is admissible to the Central Govt 

employees who have All India Transfer 

Liability on their posting to NE region 

from outside the region. No restriction 

is made to the effect that the resident 

of NE region shall not be entitled to SDA 

when they fulfill the criteria of All 

India Transfer Liability and are 

transferred/posted in NE region from 

outside the region." 

A 	copy 	of 	letter 	No. 

90237J7521/EICJ (Legal-C) dated 

04.01.2003 where reference of the 

O.M. No. 11(5)/97/E-II (B) dated 
29.05.2002 has been made is annexed 

herewith and marked as Annexure-D. 

4* 
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4.7 That your Applicants begs to stae 

saddled with All India Trans fer 

terms of their offer of appointment and with the 

said liabilities they have accepted for All India 

Transfer liability as per their appointment 

letters. The Applicants have got their promotions 

based on all India common seniority. All the 

Applicants were 

Secunderabad, i . e. 

subsequently posted 

dates. Therefore, all the Applicants fulfill all 

the conditions for payment of Special Duty 

Allowance. 
4- 

4.8 That your Applicants beg to state that the office 

of 	the Respondent No.3 	vide' its 	letter 

No.Pay/34/Confdl/OA No.19/05 dated 14.08.2007 

requested the Respondent No.4 to pay/refund the SDA 

arrears to certain employees of 222 ABOD as they 

are eligible for payment of SOA in terms of Govt. 

of India, Ministry of Finance, Deptt. of 

Expenditure O.M. No.11(5)/97-E-II(B) dated 

29.5.2002. By the aforesaid letter it was also 

stated that SDA may also be admitted to the 

similarly placed non-industrial personnels of 222 

ABOD who have fulfilled the criteria laid down in 

Ninistry of Finance O.N. dated 29.05.2002. 

A copy of letter No. Pay134/ConfdlfOA 

No.19/05 dated 14.08.2007 is annexed 

herewith and marked as Annexure-E. 

4.9 That your Applicants beg to state that in terms of 

all the circulars, office memorandums and letters, 

as referred above, all the Applicants are entitled 

to be paid Special Duty Allowance. The Applicants 

being eligible for payment of Special Duty 

initially 	recruited 	at 

the outside the NE Region and 

to N. E. Reaion on different 

4V 7~1 	o&6 
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Allowance on the strength---of------•letter--- 	ci 
14.08..2007 have approached the Respondent Authority 

for payment of Special Duty Allowance but the same 

has been denied to the Applicants by the 

Respondents. As such finding no other alternative 

your Applicants are compelled to approach this 

Uon'ble Tribunal by filing this Original 

Application for seeking Justice in this matter.  

4.10 That your Applicants beg to state that they have 

fulfilled all the criteria laid down in the 

aforesaid circulars/letters, more particularly the 

O.M. No. 11(5)197/E-II (B) dated 29.05.2002 

regarding payment of Special Duty Allowance, hence 

the Respondents can not deny the same to the 

Applicant without any justification. 

4.11 That it is respectfully stated and submitted that 

certain local resident non-industrial personnel of 

222 ABOD are getting Special Duty Allowances but 

the instant Applicants are deprived of the same 

benefit. 

4.12 That in view of the aforesaid facts and 

circumstances, the Applicants humbly beg to submit 

that it is a fit case wherein this Hon'ble Tribunal 

may direct the Respondents to grant Special Duty 

Allowance to the Applicants for which they are 

eligible in terms of the various office memorandums 

and circulars. 

4.13 That it is respectfully stated that the Applicants 

have a strong prima fade case and the balance of 

convenience also lies heavily in favour of the 

Applicants. In the event no relief is granted, the 

same will cause irreparable harm and injury to the 

Applicants. 
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4.14 That your Applicants beg to submi 	re is no 

other alternative remedy and the remedy sought for 

if granted would be just, adequate and proper. 

4.15 That this application is filed bona fide and for 

the cause of. justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1 For that, due to the above reasons and facts, which 

are narrated in details, the action of the 

Respondents in denying the benefit of Special IDuty 

Allowance to the Applicants is in prima facie 

illegal, arbitrary and without justification. 

5.2 For that, all the applicants were recruited in 

outside NE Region i.e., by the Officer In-Charge 

(in short OIC) Army Ordinance Corps (in short AOC), 

Secunderabad and subsequently they were posted to 

NE Region from outside the NE Region, thereby 

fulfilling the conditions for payment of Special 

Duty Allowance. Therefore, the Applicants are 

entitled for payment of Special Duty Allowance. 

53 For that, the Applicants are practically having All 

India Transfer liability and as such they are 

legally entitled to draw Special Duty Allowance as 

per various office memorandums in this regard. 

5.4 For that, the Applicants have got their number of 

promotions based on their all India common 

Seniority and as such they are legally entitled to 

draw Special Duty Allowance as per various office 

memorandums in this regard. 

5.5 For that, the Govt. of India, Ministry of Finance, 

Deptt. of Expenditure vide its O.M. No.11 (5) /97/E-

lI (B) dated 29.05.2002 had already made it clear 

that there is no restriction that the residents of 
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NE Region shall not be entitled to SDA when they 

fulfill the criteria of All India Transfer 

Liability and are transferred/posted in NE Region 

from outside the region. All the Applicants are 

saddled with All India Transfer Liability and 

though they belong to NE Region, they were 

recruited/appointed outside the NE Region i.e. by 

the Officer In-charge (in short OIC) Army Ordinance 

Corps (in short AOC), Secunderabad and subsequently 

posted in NE Region. Therefore, all the Applicants 

are entitled for payment of Special Duty Allowance 

in terms of the O.M. No.11(5)/97/E-II (B) dated 

29.05.2002. 

5.6 For that, being a model employer the Respondent 

cannot deny the benefits to the instant Applicants 
which have been granted to the other non-industrial 

local staffs of 222 ABOD. As such the Respondents 

should extend this benefit to the Instant 

Applicants. 

5.7 For that, it is unjust to discriminate among the 

employee similarly placed in the same department 

and as such the action of the Respondents in not 

paying the Special Duty Allowances to the instant 

Applicants is bad in law. 

5.8 For that, in any view of the matter, the action of 

the Respondents in not paying the Special Duty 

Allowance to the Applicants are not sustainable in 

the eye of law. 

The Applicants craves leave of this Hon'ble 

Tribunal advance further grounds the time of 

hearing of this instant application. 

6. DETAILS OF REMEDIES EXHAUSTED: 

kfle 
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That there is no other alternative and 

efficacious and remedy available to the Applicants 

except the invoking the jurisdiction of this 

Hon'ble Tribunal under Section 19 of the 

Administrative Tribunal Act, 1 9 85. 

7. MATTERS NOT PREVIOUSLY FILED OR PENDIbG BEFORE ANY 

OTHER COURT: 

That the Applicants further declares that he 

has not filed any application, writ petition or 

suit in respect of the subject matter of the 

instant application before any other court, 

authority, nor ny such application, writ petition 

of suit is pending before any of them. 

S. RELIEF PRAYED FOR: 

Under 	the 	facts 	and 

circumstances, stated above, the 

Applicants most respectfully pray 

that Your Lordships may be pleased to 

admit this application, call for the 

records of the case, issue notices to 

the. Respondents as to why the relief 

and reliefs sought for the Applicants 

may not be granted and after hearing 

the parties may be pleased to direct 

the Respondents to give the following 

reliefs. 

8.1) That the Hon'ble Tribunal may be 

pleased to direct the Respondents to 

grant/pay the Special Duty Allowance 

to the Applicants. 

8.2) To Pass any other relief or 

relieves to which the Applicants may 

L'de-t&~~ ok I 
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TT't 	T' 
be entitled anas em it 

and proper by the Hon'ble Tribunal. 

8,3) To 	pay 	the 	cost 	of 	the 

application. 

INTERIM ORDER PRAYED FOR: 

At this stage no interim order is prayed for, 

if the Hon'ble Tribunal deem fit may pass any order 

or orders. 

APPLICATION IS FILED THROUGH ADVOCATE. 

PARTICULARS OF I. P 0. 

IP.O. No. 	:- 32-61 D40 
Date of Issue :-

Issued from :-
Payable at :- 

LIST OF ENCLOSURES: 

As stated in Index. 

Verification....,. 

#- 	

k 
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VERIFICATION 

I, Shri Pijush Kariti Deb, aged about 58 

years, P.No. 6958154, $10 Late Digendra Ch. Das, 

working as Office Superintendent in the Office of 

the Conuandant, 222 Advanced Based Ordinance Depot 

(in short ABOD), do 99 APO, do hereby solemnly 

verify that I am the Applicant No.1 of the instant 

application and .1 am authorized by the other 

Applicants to sign this verification on his behalf 

and the statements made in paragraph nos. v9 

are true to my knowledge, 

those made in Paragraphs Nos.4.3,.&.ç 

are being matters of records are true to my 

information derived there from which I believe to 

be true and rests are my humble submissions before 
this Hon'ble Tribunal. .1 have not suppressed any 

material facts, 

And I sign this verification on this the 

day of -2-009 	at Guwahati. 

D E C L A R A N T 
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AIVNtXURE-- 

 79251/395 Sena Ordnance Corps Abhilekh Karyalaya 
Army Ordnance Corps Records 
Post Box NO-3 
Trimulgherry Post 
Secunderabad-500015 	

. 1 ifi 
... LUL. 

29879/LDc/ILc/McDf14FJj 	10 Jan 85 	l 

Shri Nripen Chandra Das 
Son of Shri S.M.Das 	 I 

Village: Purani Hatkhola  

Post: Sonapai 
District Kamrup (Assam) 

RECRUITMENT CIVILIANS IN LIEU OF COMBATANTS 

1.You have been selected for employment in Army Ordnance 
Corps unit 14 FAD as a Lower Division Clerk in lieu of 
coxnbatiiit in the pay scale of Rs 260-6-290-EB-6-326-8-
366-EB-8--390--10-400 with effect from joining duty after 
receipt of this letter by you. 

2.The post is purely temporary. Your services are liable 
to be terminated when a combatant become available. 

3. During the period of employment you will be governed 
by:- 

(a)Central Civil Services(Ty Service) Rules 1965. 
(b)Central civil service (conduct) Rules 1964. 
(c) Central civil services (classification, control 
and Appeal)Rules 1965. 
(d)Your service can be terminated by giving one 
Month's 	notice 	from 	either 	side 	or 
Giving/surrendering pay and allowances in lieu. 
(e) Your service will be terminated in case of any 
false declaration or suppression of material facts 
and 
(m)Amendznents to any of the aforesaid Rules and 
orders and any fresh Rules and orders framed 
subsequently. 

4.In case you are married you will submit a declaration 
to the effect that you will have only one living 
otherwise you will be ineligible for appointmë 

S. In case appointment as LDC in lieu of combatant is 
extended beyond one year you will have to pass typing 
test at 30 words per minute, as otherwise you will not 
be entitled to the grant of annual increment in your pay 
scale. 

—y' 	0'~' 
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Aüth: AOC Records letter No. 30106/ (Pes).. 24 Jul 
84. 

Note: 	Your education cert/Marksheet are being 
forwarded to 14 FAD and the same may please be collected 
on joining duty in that establishment. 

'e 	bull  

1 .1  

wz' . r eich 

Sd!-  Illegible 
(B K Kaira) 
Brig 
Officer-in--Charge 



Tele: 79251/395 Sena Ordnance Corps Abhilekh Karyalaya 
Army Ordnance Corps Records 
Post Box NO-3 
Trimuigherry Post 
Secunderabad-500015 

29879/LDC/BB/222AB0D/ADN (CIV) 	09 May 781-  
Shri Benudhar Brabma . 	 çi 
Son of Shri Nibaran Chandra Brahma 	I 
N.No.56 Village: l4atigarh 	1 	1 
(Near) CPW COLONY, Narangi Road 	I 
Thana: Chandmari 
District Kamrup, GAUHATI-6 	 Gu 

ASSZU4. 

RECRUITMENT: CIVILIANS 

1.You have been selected for employment in Army Ordnance 
Corps unit 222 ABOD as a temporary Lower Division Clerk 
in the pay scale of Rs 260-6-290-EB-6-326-8-366-EB-8-
390-10-400 with effect from joining duty after receipt 
of this letter by you. 
2.The post is purely temporary. Your initial appointment 
will be on probation for a period of two years. During 
the probationary period if you found unsuitable your 
service will be terminated without notice. 
3. During the period of employment you will be governed 
by:- 
(a)Central Civil Services(Ty Service) Rules 1965. 
(b)Central civil service (conduct) Rules 1964. 
(c) Central civil services (classification, control and 
Appeal)Rules 1965. 
(d)Central civil services (leave) Rules 1972. 
(e)Your services can be terminated by giving one Nonth's 
notice from either side or Giving/surrendering pay and 
allowances in lieu. 
(f)lf you are found fit for retention in service after 
the of your probationary period and on completion of 3 
years of service, you will initially be considered for 
quasi permanency subject to the fulfillment of certain 
conditions laid down from time to time. 
(g)You will be subject to all India/Field service 
liability 
(h)No traveling allowance is admissible for joining the 
appointment. 
(j)On appointment you will be required to complete 
certain documents under your signature vide ROT C/8/65. 
(k) You whole time will be at the disposal of the 
Government and you can not do any other side job. 
(1) Your service will be terminated in case of any 
false declaratio or suppression of material, facts. 

k~ 
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(m)mendments to any of the aforesaid Rules and orders 
and any fresh Rules and orders framed subsequently. 

4.In case you are married you will submit a declaration 
to the effect that you will have only one living 
otherwise you will be ineligible for appointment. 
5. In case appointment as LDC in lieu of corabatant is 
extended beyond one year you will have to pass typing 
test at 30 words per minute, as otherwise you will not 
be entitled to the following till you acquire the 
prescribed speed: - 

Quasi permanency/confirmation in the grade. 
Increments in the pay scale 

(Authority: Army HQ letter No 87594/S&D/08-8C(i) at 
30 ... 77) 

-' Th'h rcfs f 
T 

Sd!- Illegible 
(J Verghese) 
Colonel 
Officer-in-Charge 
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Tele: 79251/395 Sena Ordnance Corps Abhilekh Karyalaya 
Army Ordnance Corps Records 
Post Box NO-3 
Trimuigherry Post 
Secunderabad-5 00015 

29879/LDC/AKC/ 222AB0D/Adm (Civ) 	16 Apr 81 
Shri Anupam Kumar Changkakoti 
Son of Shri Isham Chandra Changkakoti 
C/a Eastern Printers, Chandmari Gauhati 
Dist: Kamrup, Assam. 

1fSiTI 

Lc 	 LtiV L Li.. I 

G1!wJ'.t3 Bench 

RECRUITMENT: CIVILIANS 

1.You have been selected for employment in Army Ordnance 
Corps unit 222 ABOD C/o APO as a temporary Lower 
Division Clerk in the pay scale of Rs 260-6-290-EB-6 
326-8-366-EB-8-390-10--400 with effect from joining duty 
after receipt of this letter by you. 
2.The post is purely temporary. Your initial appointment 
will be on probation for a period of two years. During 
the probationary period if you found unsuitable your 
service will be terminated without notice. 
3. During the period of employment you will be governed 
by:- 
(a)Central Civil Services(Ty Service) Rules 1965; 
(b)Central civil service (conduct) Rules 1964; 
(c) Central civil services (classification, control and 
Appeal) Rules 1965; 
(d)Central civil services (leave) Rules 1972; 
(e)Your services can be terminated by giving one Month's 
notice from either side or Giving/surrendering pay and 
allowances in lieu; 
(f)If you are found fit for retention in service after 
the of your probationary period and on completion of 3 
years of service, you will initially be considered for 
quasi permanency subject to the fulfillment of certain 
conditions laid down from time to time; 
(g)You will be subject to all India/Field service 
liability; 
(h)No traveling allowance is admissible for joining the 
appointment; 
(j)On appointment you will be required to complete 
certain documents under your signature vide ROl C/8/65. 
(k) You whole time will be at the disposal of the 
Government and you cannot do any other side job. 
(1) Your services will be terminated in case of any 
false declaration or suppression of material facts. 
(m)Amendments to any of the aforesaid Rules and orders 
and any fresh Rules and orders framed subsequently. 
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4.In case you are married you will submit a declaration 
to the effect that you will have only one living 
otherwise you will be ineligible for appointment. 

5. In case appointment as LDC in lieu of combatant is 
extended beyond one year you will have to pass typing 
test at 30 words per minute, as otherwise you will not 
be entitled to the following till, you acquire the 
prescribed speed: - 

Quasipermanency/confirrnation in the grade; 
Increments in the pay scale. 

(Authority: Army HQ letter No 68181/REL/Qrg 4 
(Civ) (t) dt 12 Aug 80) & AOC(R) letter No.2876/Adm(Civ) 
dated 27 Aug 80) 

LflA U 

Sd/- Illegible 
(AM Bhattacharya) 
Brig 
Karyabhari Afsar 
Officer-in-Charge 

[3tnch 

Jav 
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GQverrentf1 ia 	 •, .• 

NOWelhj, 

Copy of ithf Def t  0.N 
A. 11189 

Subjectt 1lia;t- ce and Faciljtjes.for cjrjj-  
employees of the Centr1 Govt0 Servants 
in the states and-Unioii Terjtors of 

the North Eastern 1égion - improver. 
- 	thereo-. 

The need for_attaCtiflgflj. 
services of compee1offjcers for service in the 
North Jas ternRion cornprlL3iflg Lhe States of Jssa • ---•-- 

Neghalaya 1  Marljpur, -Nagaland and Tripura and the 
Ulio - Territories of irunachnl prdes}i and Mizorani 
Ins been

- 
 eflggjng the - attention of the Govt,for --- _ ____--- •• 

some_tanie 	The GOVt :  had ppo.rj accjttee 
uner the Chairn1u-ishjp of secretary, repartment of Pe- 

sonnel and Administrative Reforms, to review the --- -- 

• 
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• 	 -• 

• 	Ceit1 AuLi. 	 .4 .L.L. 
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U..' 

existing all 	nces id'fqilities •adrnisdble., . 
it 

to theve Louscatigories,of'civilian C c:.htral 

Govt. Employees servingin tnis xgion and to 
¼ 

31 

suggest suitable CmprOv9ment 	The recommonda... 
/1 

• tions of the committee' iave been carefully considredd 

by the Govt. and thu prident is now pleased 

to decide ric 

(1) 	Tenure of ostinq/eputntios: 
-• ..:.-' 	 ...• 	 ' 

TherE,wilbe.a.fided tenure of posting 

of 3 years at 	time for o1cers with. service 

of 10 years or :less ;.and.;.o F2.years at the time 
• 1 

for officers with more.than.10yrs., of service. 

periods of leave, trining,etc. In cases of 
41. 

15 days per year will be, excluded in counting the 

tenure piriod,of 2/3year.. 'officers, on completion 

of the fbçed tenure of service mentioned abe, 

may be considered for posting to station of their 

choice as far as possible... 

4 4 

I, 
1 	1 

4/ 

The period of deputation of - t.hc ccntrtl 

Govt. emploees to the statcs/Union Territories of the 

North Easte1fl: Region will. gener.11y he for 3 yotrs 



/ - 	- 
tfal 

Bench 

:g 	3.: : 

which can be extended in, exceptional CaseS in 

Of pubkic:servies as well as when 

when the ernplo'ees concerned is preparJ tc Stay 
longs 0 	The adissjble d" ePUt ation allanC:..s will 

also be czntinue and be paid during the period 

of deputetion of extended. 

22- 	Pnajnjn I! abroad" aspecl 	2 rdent1-1 
\reCords, 

Statisfctory performances of duties for the 

prescribed tenure in the Wrth Eastern shall 

• be given due recognkti6ti in the case of eligible 

officers in the 

• 	 ia). 	Promotion In Cadre posts 
:p .................. 

•• 
(b) 	, 1 eputtion 	:Central tenure post,nd 

•(c) 	Courses of training abroad 

The geneal requirement of at least three 

ycars services in a cadre post between two Ceriixal 

. 0 0 0 0 S • 4 
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I 	4 	 r. 	( 
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. 	 SI 

4. 

' 	•tenure 	 totwo.years in ..•. / 

Xservjcos ithe ., 
North iost. 

'f ' ..••: 

j sjecjfjc entry shall be made in CB 

of all employees who rendered a full thnure of 

service in the North &as tern Region to Lht cffct, 

cia luty) a 1 lanc c: 

Central Got. civilian employees who have 

All India trafer lIabilIty will be granted a 
special duty) alloance:attherate of 25 per cont 

of\be 	pr subject to a ceiling of Rs.400/_ per 
m3Yth 	gto any staion1nibe North Eastern 

Region. 	E;ch ofthose employees who are excempt 

from payment of income tax will, however, not 

eligible forthis special (Oty) jlbancos. 
............: 

Sp3cial !DUty) ?llowzmnces will be in addition to 

any special pay and/or deputation (duty) allowances 

already bing drawn subject to the condition that the 

total of such special (uty) allowances like 

special comoensatory Remoto Locality) zllowances 

I 
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CDntructjon l Owarices 	roject tt1Wrice 
will be drawn separa±ely, 

.. •;
/iv 

 

?sama rid Moghat 
4 	

4 
The rate Ofthi].ow-ir3  will b 5%. of or 

basic poy ubiect to a mifl&jffiurn OfRs.5b/.... 
adm1ss1b1t, all E.~molyees withjut 	any pay 

	

tlim1t 	The above.a1lonceswjii 	admissible 

with effect from 1.7.82 in the casè o Assam. e 
6 

4 	/ 7 	 1kt' 	
a 

2 
. 

The rates ofa1liancs will be as ' 

for the whoié0f Hanipur 
 

ay upto Rs.21.Q/!.. 	Rs.40p. 

Pay Upto Rs..20/4. Ets.15% of basic py 
subject to mxrnum of 

6 	
d 	 Ô , RS.l50/ p.m. 
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3 	 Jra k.  

31  411 

TherteSjf the].1anca will b 

as fo.ws:_ 

	

• 	•, 

	

) Dif1cult'.are 	25% of pay subject 

to amjnjnium of 
' 

50/... at)d a maximuni 

of 150/-P . W.  

b) •heL areas: 

3y Upto Rs.2 0/_ Rs,40/.. p.m. 

	

-6.. 	. .1 
ay ahore Rs.20/-. 15% of basic pay r r 

Subject to a maximum : 
of Rs.150/... p.m. 

•••• 

Threwj11 be no chenge in the existing rates 

of special compensatory.alloaflces admissible in 

/runacha1 ?radesh, Naga1annd and Mizorm and the 
4. 	•. 

existing rate  of Disturbance allowances admissible 
in Specified areas of Mzpran. 

	

v) 	TrVellinga1iCeg0flfj 

77. 

	

- 	 . 	 •,. 	 ., 	 . 

	

The relax'atjon.of 	
BR-103) 

that the CixSting alloance iS.nDt admissible for 

0~0  e~ . . . . . . . 7 

Li 
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.jourrie's enlisted 	,.crmectionwith intitil 

1  app.intiient, in case ofjourrieys f or 	iflititr I 

appointment toi post in"theNorth tastorn Region 
I 

for travll.ngallnces limited to 	by bus 
I. 	

I NI  
fare/second class rail 	r fare fo road/mailing 

tS 	 h 	 J 	\•W - 	c / 
case o first4OOiisfor the Goit. 

:- 	 "t 	'•.-t 
servrit hiseLf 	 will be vileble. 

[vi) 	 lcw 	hourney sri 

transfer. 

In relaxation of orders below SR.-11, 	on 

transfer to a statioh in the  Worth-Eastern Region, 

the family .1 the Govt. srvnt&es not Qccornpany 

hi'mth Governmettservaflt will be paid travelling 

• 	 ailoances on thur for soif only for transit period 

'tz,,  joi the'3bt uidwill he permitted to carry 

psonnel' effects upto 1/3 of 4s entitlement 

at Govt 1  cost or have a. 	equivalent of cr:Ltc 

1/3rd or his entitlement of the .ôiffercnde in 

weight of the peronneleffeCt! 	ctUqlly 

5 	coriying nd1/3rd of his ontitlument ns the case 

• 	may be iri liueof the cost of trEflf1pOratiOn of 

baggage. 	in case the 	the 

I 	

B 
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0 1,  
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\ ( 	?'t'1tt 	 I 

Cm  

Govt. 

entjticd tothé 
4 44 	 " 

1.9% 

• 	 as •chargs.he  dmis$jbljojgh1lQf th baggage • 	 4. 

4 

r 	 II 

. 0.  actually crr1d 	.Theabbve provisions will also 
•1 	 • 	 1 

apply forthereturri journey on transet back from 
the riorth Eastern Region 

• 	 'vii) 	Road mile for ttans ,,00rtationof 

•prsoneleffects 

In the relaxation of orders below SR lie 

fortronsptatiri of the personnel effects on 
f 

: 	 transfer between twodifereritstetjoris in the 
1 	 _ 	1 

North EasternRegin, .hghe 4  ratc of allnces 

dnisib'le ftr'trasportation in 'A' clss cities 

tiubject tb the actut:expendture incurred by the 
I4lr 

Gov€. servantwi],l,.be.àdrnissible, 

viii) 	,joinin_time with leaves 

In. t he case of Govt. servaflts xx procodding 

on leave 0w from a place of: posting in North stern 

Rcgon, the period of travelling excess of, two days 

4 	 . 	• 	
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. 0 • 
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cC'1 

L) 	aarniss1b].c on 	 • 
return from leave s  

	

S. 	
•'. 	

,V . 

(ix)Leave travel concession  

V 

A. Govt Serthojeqves his family 
• 	behjä a the otd 	 or anoti le  ted 

• place of resjdene tott be fmj1ywj -l.  have to 
• 	obtion to evai Ia of the<istjng lOvo travel 

consession of j.urney to homc town once in a 

	

V 	
. 	 V  

block period.  of 2 year. or In lieu thereof, 
V 	 • 	 '• 	 • 	 H' 

V 	facility of trve1 forLjmse1 once - year from I 

the Sttjo of 	
Oatcrn region 

V 	

V 	 V• 	 'V 	
•J 

• 	to hjs"hoje town or plac.where the family is 
l 

rsiding and ir] 	ç 1 facility for the 
S 	 V 	

V  family (restrjct•. 	
V 

j to
•• 
 1hIs 	and two 

• dependee children only) also 	to travel once 
V 	 yer to 	 emploee at 	the statioi 

of I-,CS ting in the north eastern rcgion 	In case 
the 	 V 	V 	

V 

the cost of travel for the initial stage 

(400 Kins WI 11. n ot h I5or r by t he of f i cor 	V  

, . ly" 
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p 	

-ç 	..:wigpgofRs.2so/._or.: 
4.  

above ,End thei1r ami4ié4t 0i.e.spouso 	Lt o  

depend entc hi;ld 	r.top8. '.ycs .for boys :.'r atd 24 yes. 
Fey 

forgir ls 1),wi11.b 	 otrve1 between". ' 

and vice- 
S 	

. 	 . 	 • 	
. 	/ 

• . 	versa 1  while performing journeys mentions in t 
• • 	• 	proceeding 

It. 	• 	• • 
• 	 ..; 	 • 	

A 

- 	 :. 	 • • 	
. 

• :. . •. 	Children Eductj3nA1I ancJp3stal 

sj  
.4 	

I bs4)  

• 	• 	• 	. 	• 	•- 	. 	::' 	: 	•-' 	•• 

Where the children do not accompany the  

• 	Govt. servant to the North Eastern Region, Children 
•• 	•; 

Education .JllQ flce5 A u pto  class XII will be 
• 	• 	 •' 	••• 	•'• 	. 	• 	,A. 	. 	. 

amiss1ble in respectlof children studying at the • 	., 1 	,,,, 	
, 4•• 

laststatjovof' postigof the employee coricerred. 
• 	. 	. 	A 	' A 	 4,F_lF' 	. 	•• 	.• 	• 	• 

• . . • 	of any oher'statjoñ.ere th'children res1e without 

• . . anj.restrictibn. f. 	 the Govt. Servant. 
• 	. 	•• 	••, 	. 	• 	 . 	 . 	4 • 	,. 	If children studyiig insch,ls are put in 'hostels 

at the last  statio of posting or any other 

station, the Govt. servant servant concerned will 

be given hostel subsidy without otr restrictiois 

2 	The above orders except Jtkx,  in sub par (iv) 

will also be- mututis.mutan1s apply to Central Govt, 

e,/;ouees. posted to jndamon and NiCubar Islands. 

J. 

*% 	I 

; 3  
y 	,•'-- 
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These ers 

4' 
Nov.t93 	

aprj odof three 	
ars upto 31t Oct69861 : 

il1 exis ting Spec1 	anc, 	lj ties 
and Conces si 3ns etonded by any special 

orders by the 	
par 	of the 

Con 	1 Govt. to their own 
emp1oy05 in th 

North iastern Region will b Wlthr 	frcn the date 
of effect of the orders 

con tained in t1lis Office 
memorduni 

• 	5. 	Separate orders will b lssud in res)ect of 
other recorrfl)eatjofl of the committee f 

erred to in 
paragr h 1 s and When dcjsj onsare taken by 

th11 
Govt 

6. 	
Insofar as PersonsSurvlr]g in the India 

& AccounDeott re -,Concerned, these 2rders 4 

lsue 	after C OnsulttiOn with Comptroller and • 	
hudjtor Genernl Of India 

S.C. Mahaljk) 
t. ecy to the 	vt,of Irx3i 
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Nutv lJi'(lI!, (.i,i(r.,d July 2, 1.9913. 

ANNEXUHE( 
Subjoct: AIIo'.'ancs find Sccirtl Facilities for Civilinir Enrployon.c of tIiq Cwrlinl (3i' ntnt,torit servi,rg in 	 Slotes  

and Union Ttntii of thu Nodli-Easiwi, lie qiun and iv, (lb Andwnan Nicrbar nnd Lklrndwcop 
of l hnds 	lvwor,,,, ra,rcltrlIon of tire, Fi(tf p Contr l Pay Coi' to Us sioll, 

With n vlir'i to at find 	(t  rind lntiilnlitU ci rtinirt uUlcnin for Poivien Ill tint iInttIttritntit tffI(JIQI1, OOitqJifjii 
the (ettilodes of Aiunrrclml ftndosh, Asc-ain vii1uifUr Mr'giiiriyn Mlioinin Nriynitiird nod lilpuin, otdots were  
bsued In this Mrrtrys O.M. No, 2001413Jt33-EJV cbited December 14, 1983 exlemd;ng cott&n &townncos And 
other fcHitios to Iho Civilirin Conlini Goveinniont 0 1 Ir0I0yoo9 9VIvIlig In this teçjlorr. In losing of potngrnpls 2 1I10101, 
.thoeo oidorn ethor (finn thoso cootnlnod In pnintjr riph 1 (ly) Ibid. worn niso to Of rply mtrtnlk mulandla to thn Civinn 
Contrnl Oovo,ttnopit employans pontod to the Arrrinrrpnn & f'JIr,o(,nr inlnncTh, Thcrno worn luithor nxttrdad to the  
Control Govoimunt osriptoyans posted to the LofirhntJwoap k.lntprJs In this Mlrilstry'n O.M. of oven number dnlod 

30, 1934, Thn nilowencos and facililins were turthor llhernlisnd in this Minlstry9 O.M. No, 20014110/OOIE.IV/ 
E,II(13) dated Decninbur 1, Me and wino niso oxtoirdnd to the Control Oovernrrwsrl employees potted to (ho Ninth 
Enstom Ceuntil when stollonod fnttro North-Easter ii Ill egloll. 

2. 	Thn Flirt, C(rnt Pay C 	rls,lon Irave, rirarta ccrrtnlrr rrtcorirrrrerrda(kjrrg nhiçsostIrrcj further lnrprovnruonio 
iii the "lluvear-con nrrri frrr;jIjIIqyi 	tJryrljlrl 	to the Cr,rt(rnl (t)vflrprprrrrfrt eruiptoyorer, IPictrriirrtt Otticntn of the All Iriclin 
Sorvicos, postzJ In thin F'IonIIl-EnSteItnfloyk)rl 'Ility trw,, tunitior reccniiiuneinrletl Iluit ltir'sn irnay niso ho cxloiuJrnti to 
the Cenirôl (oVepnrirrtt cinpfcyrros, iriclrrttinnq ()itic,ors of tIn, All ltrri(n Snivicrn, toIod in Slkkitn. ilin 
rocornimrrndntj,r,s of (Ito Corrrnnrjssk)rn have bniert c:nnrirJp,eJ by urn Govonininronnt rind line I-'iosklent Is now tileosed 
to docide,nsf ,jiIos:  

- 	il).. To'nurn dl 'P 	tinp'UeputaUori 
The pvkionrs in regard to totnuro of 'otiriy'rtrprrin(iotn c)nntrrinnerI in lirk Minrktry 0 M. No. 2001413193-

• 	E1V (tilcrrj Drrttni,er 14, 1903 semi v,illr O.M Ho . 200 '1/1 fl1r3r3-F lV/Fjl(lt) dated Docnnrtrnr I, 1988, 
sholl (r)(nii,nuo to be n uilt.1t)10. 

WIglibio for Cen(ral tJopuln(Ioni/lp nirtiny Abroad rind tpnciai Menrtlorr In Confldnn(lnI floeord 
The pm'iisions coinirrirnod in (Iris Micri5tty's OM. No 2001 4/3'03.E.IV rjalrnrf l)rrr;nrirlrrr 14, 1963, road wittn0.M. 
NO. 213)14/16106- E .IV/E.lt(13) dald Decerintjer 1, 1908, shall conrtltnrin to be nnpIicabln. 

\(ifl) Spocki (Uu(yf Allowance 	 , • •., 
Cerrtr 	Govnprnrtit Civilian employees tr;rvhrq a il 	India lramrtor Liatilily'iorrd posted to tine specified 
1e'riic-iies in (Ire NopIip-En)rpi Pc ionr strait be qnanled (Inc plir1 Hiulyl Allowonico at the rate of 12.5 per 
r,cirl of rheir bslc py as prescribed itt thiq Mirristry'n OM. No. 2001 'iIl6/trn-E1V/E.ii(B) dated Decerirber 1, 
1988, t'ul wiliroril arty ceiling art i ts qrrantlunmm. In otlrr3r worth, the celiimrq of Ps 1,000 poi month currently Inn 
torcii hall no'lOtrgcr be nppIicnbk nmd tire cuirdiliomm (furl tire egqr tlole of the Special (Oulyi Aiiownrico plus 
Spetiil PayfDeptrlalion (iIy) Ailowartcnr, it rnin, will trot exceed Ps 1,000 l)or rmnonth shall also be dispensed 

• wilh. Clhor loin mrs arid conditions 9OV( i)inmy tire gn mint of this Allowance st malt, however, continue to be 
• 	applicable.  

lii lr'mnlb of lire orders cntirmncd in lImr IA trklmy so M No 20022/2/08 E 11(P) diled May24 1969 Central 
Gov ennirniernI Cnvrlr,rm errnployeec lntivliiq - itt All IiKlia 1 muster t.libllrIy and 1,oqtrd to servo Iii the Arudriroriri 

• - & Nictrr nurd t.nu6flnncJvea1, Or otmps of klam n'Js urn presently cmiii rid to' urn Island Speclat Allowance nt 
varyillj mios ill lieu of the SpecIal 10tityl f\llowanmce odrmnisihIo lit liro Nor (Ii. Entnnsr floçjlorr. This Attoworico 
-shill cCmrlirruo to be odmnissible to lire specilied n:nterjony of Cer rtnnt (3ovennrrnmnrrt entnpioyees tnt the same 
tiitqs ns prt,crihpd br lIre diltmircnnt srmcilied nmprns In Ilifi O.M. doted Mny 24, 1989. but without any ceiling 
Cmi its rnnrlmmrmn. lInk Aik,wnrtco shall rrt'cm inrircIortln tie tcnnncd as lr.ltnrnd pineini (l)mrly)Ailowrinco, Soporific 
orders In i noinmd to this Allowance have lnn'enn issued Inn (Iris MinIstry's OM. No. 12(1 )/96-E.ht(t3) dated July 

- 17, iyio. 	• 
/\llrtnlkn k nI-c, inniilrjrl in (IriS c')ntrinr tint In liar citiniticarony Qn(!Ci' cnjnntnirnc't_l in line Mimristry'n O.M. No 

tinted .Jnnunry 12. 1990 ,   \vlll(:Il sl ra!l comnlinnuo to tin applicable not only In respect of line 
• Cemmlnal Govèni unit ml c,miloyees posted In servo In Ilrr l - iomtin-Erntnjrpi ileqioni but cisc to those posted to 7. - 	seve iritIré-Amidamnarn &Nicobar and Lnkslrrndweep Groups of islands. - 

I 
';.,t,I 

•

6j L

/  

- 1 	•- 

H 	 Govillmilloill of It(Ilfl 
Mitikity ot ;:;flflIvo 

VtpuI,nrn,I of EpoiirJsTinrj p 

orrtcti MLMOIU\tluuM 



--;; 
—: 	— 	:- 	_ 	•_-). 

I' 	 :. 	 • 	

1' 	•, 	 ' 	 I  

4ciai componntoi.y AIIownncOS 	 '7 7 	 ., 
iik,u in ru , d to ' VIIOfl of hr rnfc 	of vfltIrjtj Sf f 	I Ci flfi(Ifl ' ilut y MluwilflLUS SUCh fl t1(jtIIOIl 	f :: 

. 	(L(i(:iIity AIkwuicIi'd Glnofu Afluwtuc. 1 rfinI Arc,u t• ;,nnir,, Cluni 1O!III) I lift Co,1iIiohtflOry Afl(,WOflCO. 

: 	ic 	'hieh• I 	Iokfioii-speCiIiC; .flVC olHr b')oI se;.tuoIy bUe(J 01 0W ti,idnr (3tIO bed on ht 	• 

11  GiofnIi;drlt ddSiOtS (!l thu reotiuiiendaiOflS of %ti FIih Ctnslriif f'ny CotiunIssIoi fOthtIfl to ftic 

	

alk,voncos. Theseordets shafl•o;pIy IbUi° ellyibir) Cc,ritr8I Govottimotil nrnployeos posted in thø specifiQd 	• . 

	

n %ho NorthEns(etnRUgiOt', Andtnon & Nccbn iIaIUJ3 aiitl t.akshodweep aIusitJB. dopondinci 	, 

ot 1 crninn•(%) 	 5LIUI(lCf cI tfin obtArHI,r.fl of Ihf) tHiflis and condtIois pecitItid i$ie'eln. 

	

d' Suh .ot Ihosoeflq)Ib(iW 'Who niO o,1tff!J lu urn S$)o:nI Dtty AhIownIcf Of thu $I'd tSI)OCIak 1t'ty 	r 
AIkJNfttidu hn1l iiIu. tii nitItkd It • mit fifloti, ¶0 (h$3 3f)fflI COIT1pfflSflOty AIfownioo(s) u adtps&tIu to 	• 

S 	
: 1110111111 Iaiinn of tIino nO$)flIAtU ot(Jrn. 	 ' 	I 	 • 	, 	• ,• •

I;• 	I • t O'• 

: 	•. 	• 	' 	 • • 	 • 	•, 
• 	I 	Confsnl C%avntntnun( (,I,qiIoyOI)fl unlitlod fo .1fiII(II1I t;ttti ItJ(lt1%OIV Ahlwnin 	Qpnrn1n otdots In tospct ol 

; I 	whi h ntn yol fo bo Icsuod, wht contliiuo to jiow aULh nUownicn tit thn nxkllnçj rMoS wflhi tciIoiou tt) Itie 

; 	•i A•t 'nc$onnI pay whc1 they would have thawn lii the npplIeaile pto.tüvlod icnfs ol pny bul tor tha lntroductlOfl 

QI lIn counpofuIlnçj tnvlud sc&on tIll lui ,evsed otduis tu lnuod 0" thu tJØIS O l)8 tacotpmofldB9flSOf • , 

. , .4\• lh Filth 
Cuftl I'y 	 tim Oovnrinonf ducDtuI;llIruoh. •• • .•• 	;•• 	 ) 	: 	• ' ' 

v) TrolIliiy Allownnco oil Firtit Ap1oliitituIt 
 

' 	, •the oxlstlncj concessons as provided li thfs MinlsfrV 0.1 A No 200 1 4/3/113 E IV doled DUOOfl)bOI 4 1 UUJ 

I 	
irntl kiitlnr llbornllnnd fu 0 M No 20014/10/86 E IV/E 11(8) datad Ooceuther 1 , 1980, $11011 contlflUo to bo 	&); 

. 	Dp1flCt)tU, 	- 	. 	;.: 	 '•• 	• 	I 	, 	
• 

,) 

. :F•' 	
v1)1r'Ericllltçj Altownnco for Journoy oil 1rnn8ft; fond .Mllung for 1,nnaportatlon ci Pirs°iiI Ettocte ••'' , 

on1ransfor JoinIng Time with Loavo I 

I ' 	 1h existing provisfons s cordalned In flits MinistrY 0 M No 20014/3/03 E IV dated Decernbo 14. 1903 

si continue to be applcabte. 	 , 	 • 	• 	
I '. ' 

	

I 	tf 	1 

t : 	(vh)Leve Travol Concession 	 ' 

-. i 	
h ;rms ot the existing provisfons s coflta)fled in this Mirustry S 0 M No 2001 4/3183 E W dated Decf'Illber 

	r hU 

; 	
:1 4 1 903 The following options re vothbIe to a govetnittent servant who leaves his family behind at the old 	k 

headqrnitets or another selected place of tesIdonce and who has not avwled of translerttavetlifl allowance 	
'4 

for the family 	 I 	 " 
(a) the government seryant can avail of the leave travel concession for journey to the i1o,T1e Town once in 

Wlf- a block period of two years under the normal Leave Travel Concessiofl Aule 	
I 	 $ 

' 	• 	 '• 	• 	• 	• 	
• 	r 	• 	•.'J.i 	• •!? 	• 

on  

• i• 	
: (b) ifl lieu thereof, the government sorvanit can avail of the facility for hitu!i!Lheelf to ttR)WLQ!IQL0 year 	, 

fmomthe stahon of posting to the I tonic Town or the piece where (lie family le residing ønd for the fnu1y 

. I• 	
jrestnict 	oflly to the spouse and two dependent children of age upto 16 yeaie In téspeclof Sof and 

'- 	UP to 24 years in respect oi..daughtersleO to travel once a year to visit the 90v0ltiifl0flt etvanI at tIc 

statioposting 	 - 

These special provisions shalt continue to be applicable 
In addition Central Government employees and their families posted in these territories chall be entitled to 

ncession, In em ergencies, on two additional occssion9dur 	I. 
nvail of the Leavo Travel Co klg their entire service 
carEer This shalt be termed as Emergency Passage Concession and Is Intended to nimble the Central 
Government employees and/or their families (spouse end two dependent chhldrehl to travel either to the 

'  hoiialown or the station of posting In an emergency. This shall be over and above th nomaI entitlements 

of the employees In terms ottte 0 M dated December 14, 1 983, nnd the two ddiIIo*I pages under the 

Emergency Passage Concession shall be availed of by the entitled mode and Iee of havol as admIssible 

unier the normal Leave Travel Concession Rules 

Fuithor 1  in niodihcahion of the ordrs contained in this Ministry sO O.M. No 20014/16/86 IV/E 11(B) dated 

lit December 1 1988 OUtcers dmawing pay of As 13 500 and above arid their fnrniIIe, 10 spouse and two 
4dependent children (up to 18 years In respect of semis and up to 24 years In tespectbl dgughleisl will be 

 

' p.ei-iittod toitravel by air on Leave Travei Concession between Agarlat Ilaban/SifchSt In 
tb 

 
146ih East nd Calcutta end vlc o versa between Port Blair In the ArJê an &t4icqbar s 

rem 

BeUsch 



	
MflI 	

-- 

- 	 - 

-  0 T -. 

V 	 - 	 - - 	 - 	 — 	
_VS• 	 - 	 S  

(iij) (Jit.ii on EducItoii AItowinco and I tostol SubsJy 
.1 I 	 q 1jovi;ions 	cnntned in this Minijr1 	O . I.A. No. 20)1 t!t3-E IV d:IIl!d 	wiiihr:r 1.1, 19I1 
;Ii;II:cjtint,t to be applicoble. The riis of (IiI'J'n bditiIion t\II)\VflCU and IIOtLI StiI,kIy h:iiiij I).(t1 

- 	 iriirj in Ih t)'i:iIineii( of $trjjnri& P li;inirj O.M. No. 2101711l17.EIl.(AtIuvi;i6c.) d;ilo'i .titn 	tY. 
t!U, 11u2 f\Ilovnric' and 	III)i(fy shall be 	a l liw rovisod inontliI 	mW:; of tI: 11)0 )  amid th 	:)() 
I (!S$CtiVIy per child. 

b 	 (ix) P(ioritio n of Gov er nmnont Accoomniod tIoii at the Li st Sta )' • .n O SI tij 	 , 	 S  

TIv Ircitity of tetciiltoii of Governmnurit riccotmmmmcJtoh at thw. Imst slatiji I of posIimy by the Cntuil Gvitnimmmii 
V 	 ; 	, 	 • 	• • . " Olt)IOyCQS poIe(J to the s1)CcfIkId Ioi,ilotle and v,hoo Iniv i limt comIlIIJu to SIny nt th i ll ;%tmhi()t1 )S nv,iilmibt', 

4 	1 
 In ferins of toe ordors conlomned In limo efsIJmIIo Mmnisimy of Works & Ilousing 0 M No 11203t,I2 1117 Vol VI 

-•i • • S.- 	•• 	
cJed Febmunry 12, 1964, as amended Iromlirne to limo. This IacIli!y shall continue to be BvnhIoblo lo %Ii 

I _içii 	
•- 

 

el, v ible Centmal Government em)Ioyees posted in the North Eastertt Region Andarnarm & Nicobr Islands 
'Pc II 	

C 
I LE3ksI1adeep Islands In parlial modilicotion of tIuso ordets LIcence Fee f o r the occomnimiodation so 

qlricnj will be recoverable a t the oppIicbIe normal rate5 In cases where the accomniriotiation is below the 

,. 

S. 	

Itio to which the employee is entitled to and at one and a halt times the tijIIcabIe norni1il rates in cas 
? 	 ,

w ilete the entitled type of occorntnodalmon has been retained The facility at retention of Govergii,ier,t 
lwi— 	' 	 aixominodatiori at the last station of posting will a s 	m o be aossible for a period of three yetirs bejond lIi': 

riu mat permissible period (or retention of Go ierr mont accommodation pm escrmbeJ in the Rotc i 
• 

	ft'auso Rent Allowance for Employees In Occupation of Hired Pilvato Acconirnodnhlon 	
r 

lime orders contained In tins Ministry sO M No 11016/lIE Il(e)194 dated March 29 1984 and extended iii 
Ministry s 0 M No 20014116/BC E (VIE 11(B) dated DeceniLer 1 1 19813 shall continue to be applicable 

(xi) Ret entlon of Telephone loclllty at the Last Station of Posting 
( 	

' 

 
As provided in this Ministry s 0 M No 200 4/I 6/l3G-E IViE 11(13) dated December 1, 191313 C121111131 C,OVt!Iili iivrd 

a iiplo ees who are eligible for residential lelephcnes nay be perrmilttud to retain their resldenlrl fCICl 0111 

el ihir last station 01 postIng provided the rental and all other charçjcs are paid by the concerned cmiiployee 
• 	 • 	 tl'mriieselves.' 	 i,,. 

•., ;.,• 	-- 	

•: 	- 	• 	 :- 	• 	 S  

	

I 	 I 1 
 

(xll)Medical FacIlities 	. 
-. 	-. •;•' 	- 	- 	Fmi$ies and the eligible dependanis of Cenuiat GDvemnmneril employees who stay behind at the previcus 

sIti(ioiis of posting ort the employees being l)oSIGd to the spccr'ied teiritoniec sirnll continue to be oligibl to 
a.ail of CGHS facilities at stations where such l?Iilities are a c hL'e Detied orders In this reird will be  
isiued by the Ministry of Health & Family Welfare I  

3 	The President Is also pleased to decide that those orders 1  In 50 for os they telnie to the Coritriil Goverrinciii 
,employees posted In the North Eastern RegIon shall aIs b applicable S;HJ(tUIS mtitndrs to tile CivIlian Central 

. ' Govemnment employees, including Oil icors of the All India Services, posiud to Slkhim 	'F 	p '  

4 	1 cse urdersiIl take effect from Aug isI 11997' 
41  

5 	lii so fcr dS per ,oris servmnq in the IndianAudit and Accounts Department are concerned, these orders isiio 
• 	after conjltaIion with the cc inptroller and Auditor General of India 

-. 6.- hindi version-will ic.l!ow..:  

I 	

I 

(N.SUNDER FIAJAN) 
- 	 -' 	- 	 Joint Seciviary to time Government of India 

• 10  
- - - All 1,Aiiistrie .s/Dppat ~ (ii,It .it.Q!, (lie Governiiient ol India [As per standard Distribution LtstJ 	• 	 . 	- 

;• Copy(wilh-usuol number of spor copies forwarded to C&AG, UPSC, etc. lAs per slandurci Endorsement Lisli 
- - - 	 - • Copy also forwaided to Chief Secretary, Aridanian & Nicobar Islands timid Adrnirislrator, Lakshadweep. 

- 	• 	
V -- 	- 	 - 	 " 	' 	t3r 	h 



may be given to 
OM ibid while 

or grant o 

this para 2 of 
deciding the 

f SDA. Going by 

-s-i- 
ANNEXURE.... ) 

-Typed copy- 
ANNE UXRE - 

16 JUN 2003 

Tele :-23019376 Dte Gen Pers/EIC (Legal) 
Military Engineering Service 
Engineering in Chief's Branch 
Army Headquarters 
Kashmir House 
DHQ P0 New Delhi 10j04r,. 

No. 90237/752/EIC (Legal-C) 

CE Eastern Command 
Kolkata-21. 

04 June 2003 
•M 

CcutaI 	mu%e T. )uliJ 

TT't 
(,twC]',tj Bench 

DISPOSAL OF ALL COURT CASES ON PA 
OF SDA TO MES EMPLOYEES 

Reference this HQ letter of even number dated 24 
Feb 2003. 

We had vide our above mentioned letter forwarded 
copies of four MOD letters No.PC-90237/7521/EIC (Legal-
C)/89-lc/D (Civ-I)/2003 dated 21 Feb 2003 containing MOD 
decision regarding grant of SDA to applicants of OA 
No.238/2000 filed by Shri PM Kittan and two others in 
CAT Guwahati. The decision of MOD in the ibid case 
arrived in consultation with Ministry of Finance will 
apply to all cases relating to grant of SDA. It is, 
accordingly advised that eligibility of all individuals 
including applicants of the various Court/CAT cases on 
SDA filed in different CATs / higher Courts may be 
examined based on the following criteria as reproduced 
from Mm. of Finance (D/Exp) OM No.11 (5)/97/e-ii (b) 
dated 29 May 02 (copy enclosed) : - 

"SDA is admissible 
employees who have All 
on their posting to NE 
region. No restriction 
that residents of NE 
entitled SDA when they 
All India Transfer 
transferred /posted to 
the region." 

:0 the Central Govt. 
:ndia Transfer Liability 
region from outside the 
is made to the effect 
region shall not be 

fulfill the criteria of 
Liability and are 

NE region from outside 

3. The Ministry of 
No.11 (5)/97-E-11 (B) 
has clarified the 
Liability. 
Particular attention 
Ministry of Finance 
eligibility f appoir 

Finance vide Para 
dated 29 May 2002 
concept of all 

—Th-
j 0 (9 

2 of their OM 
referred above 
India Transfer 



--52- - 	
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AtLJ 

iht 

the stipulations laid down in ibid para 2, the following 
categories of MES employees are covered by the Criteria 
of all India Transfer LiabilIty and hence may be 
considered for grant of SDA. 

(a) Basic Subordinate Categories - Erstwhile Supdt. Gdel (now re-designated 
JE Supvr B/S I, D'Man Gde I and Assts. 

(b) Officers 	 - All Gp. 'B' & Gp. 'A' 

4. For deciding the eligibility of the applicants of 
various Court/CAT cases, data may be compiled at your HQ 
separately for each OA as per format enclosed as 
Apprx.'A'to this letter. Proof for deciding the 
eligibility will comprise the following :- 

Copies of orders regarding recruitment or 
promotion to one of the grades mentioned at 
Para 3(a) and (b) above and the relevant Part 
II order regarding assumption of an appointment 
in that grade. 

Copies of orders posting the eligible Officer 
to an Unit Establishment in North East and the 
relevant TOS Part II Order issued by the 
receiving unit. 

5. Attend identifying the applicants found eligible 
for grant of SDA, their cases accompanied with proofs as 
indicated at Para : (a) & (b) above, should be sent to 
concerned Audit Office for making the payment in case of 
Court Judgments, sanction of competent authority for 
incurring charged expenditure would be required. It is 
possible that out of the applicants found eligible for 
grant of SDA, some might have already been paid the SDA 
for some time but the same was stopped afterwards. In 
case of such employees the payment should continue from 
the date it was stopped till the period they continued 
to be posted in North Eastern Region. 

6. In case of applicants of CAT/Court cases are found 
ineligible for payment of SDA, necessary Speaking Orders 
be issued to them. 

7. You are requested to forward a completion report 
from each OA by 30 July 03. 

06 	 Sd!- 

jrvo 
W, (Matn Raj) 

SAO 
Of fg SOL (Legal) 

For E-in-C 
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0 
Ends: Above 

- 	Copy to :— 

Shillong Zone 	for info and necessary action 
CGDA (AT) 	for info and necessary action. 

You are directed to issue 
necessary instructions to your 
subordinate Offices in this 

forward a copy for our 
information and record. 

11t 	
TbUI- 

Cc 	

1' 

1T 

	

L \i 	V 
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\lilitary liiitiiie:i :ci \icc 

ri ity lIcaclquu. 	' 
K;isltiniv Ilouse 

	

1)1 IQ 110  New I)e 	10011. 
No. 00237/752 I/FtC (Legal-C) 	 . 	 Jun 	003. 

tf 1  

1.4 
I c I ,C 	2l9.7( 

- . 

KoRata-21.  

12LSiS ,\ L OF ALL COURT' CASES ON P'M Ej 
OF SDA1'Q MES EMI'LOYEES 

Retenec (his lIQ lctter oleven number d;ilcd 24 Feb 2003. 

(.•i 	•'-i 

Ceb. 	 .c 

• I TT 
(whti Lench 

. 	We !id vide our above mentioned Icuer foiwaided copies of 1'6; 
'
. iv MOl) lcttcrs 

No. PC-90237/752 l/ElC(LegaI-C)/89-LC/D(Ci-l)/2003 datcd 2 1 Feb .2003 coithning 
MOD decision rcarding grant of SDi\ to apphciiits of O,\ t'lo. 23/2000 tiled by Shii 

- II Kittw arid two otlielS in CAT Gtiwiihni. 	Hie decision ol Mel) in the itiid case 
_iuiivcd in 	nsultahciit with Ministry of Ititaitce will apply 	to Al CiiL ilt(itt!, (0 gFitII( 
o Sl)i\. It is, tcciirdntly advised that cl1ihiIity ul;ill indivitimlls nicItidiit ll)l)IiUaiiIs 
of thevai'ins Cowi/CAt' cases nit Sl)i\ tiled in dillerent CALs/tii16cr (nnils imly tie 
cainiited btsea on the following clitci in its repludilecd 1101)1 Miii al F ninee  
OM No. I 1(5)197/F-I1 (U) dated 29 May 02 ( copy enclosed) 

SDr\ is adiiitssmlc (0 Oic Ccnlm at Govt employees who ha' c All 1 lndta 'Ft itilci  

liabih1y.onthe.posbng to NE rcgiomi from outside tite region. N, rcstiictuiiS" 

IiiCIC (o the cifcct (hat the csidcrtts ofNE tCgion shall tipt be cntil!cd to SDA 

when they fuItl the . criteria of All India . -'ritansrer Liability and are 
transfcrredlpostcd in NE region from ootsiile the gio'' 

3. . 	TiicMiiiis(iy of Finance 'idc Pata 2 of their OM No.11 (5)/97-Ell(13) dated 29 

May 2002 reFerred above has clariFied the coliccl)i  of all India Transici Liability. 

l'articutam attention may be givcn to this Fain 2 oIM i!is(ry of F nance OH ibid vhild, 

tteeidine the eligibility of applicants for giant of SDA. Going by the stipula(ioii.s laid 
down in ibid Pain 2, thd.iollowin ,catcgrics of M ES em 1 iloyecs are covered by die 

criteria of all India Transfer Li;biliy tnt hciiec mna' be considered br giant of SDA 

(a) 13asicSulordiiiatc Cagotis - Erstwhile Supdt Ode I (now 1e-dcsiguatcd 
JE)Supvr 13/SI, D'Man Gic I otd Asstts. 

UiheCiS 	 -Au I Gp 'U & Op 'i 

Fo 	citlni 	die eligibility ot (lie zipplicmits of Various Lou:iI.' A I eases, dali 

be eomtnled at your I LQ separately For cacti 0\ as ocr louina enclosed as i\ppx 'A 

to hs letici. Proof for deeldi ig the cligbiliIy wilt eoitiprmse the lollowiii 

,tV Co;ics ol orders 	:uidi'e iecrritiuueiut or j)roinolioil 	0 •('i 	)t the ri;tde; 

iiiitti0iiCti ,t 	'art 3(n) and 	b) dove 	iiial the 	elevaiit t'ii't II nij ;r ie1.'.aidiiup 

assuutuplioui ot an ippoiuitincutt it l that 'iide • J 

III 
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$1 	. 

(t) 	jiis 	iuidt'i 	Iit'stIiiI& the cIlif 	
. ..icci to nil UiiilIit)ljqhiiici;l iii Niih 

- ' F  

I 
Iit ;md (he retcvnhil lOS 1 1 n, II Order I, ued by 111tjIecefyh 	(Jolt. • 	AIli 	itlefflulyiii1 	(lie 	iI)liUeiii,IH 	:htjbf 	to, 	iiI,iI of Sl)A 	lld, eiu; 

with 	liioh; 'u lilfenled. U(tl'nrn 	'(n) & (b) 	bo 	lIO1Il(f be scii to CoIei'iicif Atitiji ()II1CC lui- ii;ikiIW tho pnynici;t, 	iii cnø 	of 	jtiifi,1 	Hiiiic(f11 
)F et,ii,1 	flhilIitj(y 

Ri liteurihig' ehurgeti 	
would be tequheti, 	'; 

WHll)lo Iliut out of' the uppflc1t fod ollglbj' l'ur grunt of SDA1 floiltö: 'nIght huv9 
cudy l)c 	pntçl  161 	to; some (I mc but (ho iflO WUS slopped nfl erwp: du, In cn f' sueh c;11I)lu( 	(ho PUyinct( 8hQkdd coitth 	ro;n lh daLe it was SloppeLl (MI (he" 

•f)Crk)d hcy Cool iii LIed (0 be poSted Iii North as(:vi RcgioiL 
In tile cti 	Oiif)l>IIe;i;i(5 oICAT/c00i. 	ole found Ineligible for Pa)lnciil of 

SI )A, I1CL'eccni-y 	citkIn Ottfc; - s IQ lua(1 Lu Ih" 
7. 	• 	nt tc(lSft( to Iorwnid fl colnplctjC icporl SCI)nintcly fto 	end OA by 30 
liiI 0 	 I 	

( 
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.(11\ ('\ t) 	iT' 	('or iiilo iipid licC, .. 	 Yi sire 	led 10  
to )'Our 	 ')iiten In ittk 

	

/' 	• • 
	 i f0EWntI - copy for ukil. illim.1111%lims tiliLt 

-• 'n ul l)eI/t)J1) 	to' 	wit N(u :' 	LInted 21 Mu', 'i 	ICCUitfI WI our 

	

 
/ 	

Nn, 	F.37/752 l/i' (LguiI C). 	 PC 

I I;Iui.(.1y(;;./l(l(I' 	
fur iliiunfoi,g 	itlu 	 of nil icicy;i:it CnCIOLI.9We IIIILI (lie id's qu 	l 	'ii full 

Ej( • 	
• 	 Yuv 	• 	u-l(ue. 	I 	to 	iSsue 	flf)plcipi ale 	tI.StiIietjoii JiiyI);e;l( oI 	to lit 	 in (lie light of ciarihcniioi 
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ANN UR€ 

NO. Pav/34/ConfUI/0' N( )• Y 
0111cc of the Cl)A. 
Udayan Vihar, Narangi, 
(iiiwahaii- 781 171 

1)ated : IL 	-8-2007 
•101 
The A() 
Ivaroad 
SI1iIl(-_7L)1 001 

Sub 	I f iuibi I itv criteria for grant of SI)A in rio Non-Industrial personnel of 2?. 

Ref S 	Ihis office letter of even No. dated 12-6-2007 addresseu U; the Comntaiidam 
222. A130[) and cop" to your office and CODA. New l)clhi. 

Please refer to this office 'Ucr No. t:iled  undei reference in whici' vi. 

instructed to recover the SDA arrears to the 10 No. 'i NIP of 2? AIU)I ) at SI. No V to 
43 in OA NO.19/2005. 

'1 he above postwn has been re'iecd ii 	ns'titatiun vith I lqr. olf c 
accordtngl . it has been decided to release the SDA arirs to the ar., 'e tnentioned ' I 

It is. therefore. requested to pay/ rcf\ind the SDA arrears to the shove 10 
NIPs of 222 A1301) as they are eligible for Sl)A payment in terms of 0.01. Min of 
Finance. DeNt. o Expenditure OM No.1 1(5)/97-E-1I(13) dt. 29-05-02. 

Further, it is also stated that SDA may also be aditted to the similarly placed 

'r n-industrial personnels of 222 ABOD who have fulfilled the criteria laid dowfl in 

;Ministryof Finance O.M. dated 29.05.02. 

('opy to I Ihe ( omn mandant : For k itid in formation 
1)') Afl(.)l) 
('/() 99 AP() 

A :i 
2. CGI)A. 

West Blo 	R.K. l'urarn. 
New I)el j..1 l( 066  

T A. !)as. IDA.' c, 	.  
ACI)A(Pav 	

1 -' 

AC DA( Pay 


